In the Central Administrative Tribunal
Princinal Banch, New Dglhi

P -

Fean, ND,:D.D\%']']S'?/BB Date: 28,68,1952

)

shri Jogindsr Pal Singh .... Applicant ’
Yersus

Union of India & OTSe  vva. fiespondeants

Far thes Applicant eses Shri V,P, Gupta, Advocate

For the Raspondent s | esee Shri M,L, Verma, Adveccate

CCRAM: Hon'hle fr, PoKe Kaortha, Vi
Hon'ble Mr, B.WN, Dhoundiyal, Administrative Member,
1, Whether reparters of local pzpners may be alloued to
szeg the judgament? < :
e judger Y%n
My

2, To be roferred to the Heperter or not?

(Judgement of the Bench deliverod by Hen'ble
Mr, P.K, Kartha, Vice-Chairman)

The grisvance of the applicant, Uho has worked

as muster roll casual Motornump Atitendant in the office

of the respondents, relates to the tarmin

v

:Lion of his
servicss, He has prayesd far his reinstatement uit
conseguant ial bene?its,

2. e have gone through the records of the case and
have hazrd the laarned counsel for bobh the parties,
fccerding to the.applicant, he Hés wvorkad from 10,6, 1985
teo 28,2,1987. ‘The raspaondent s have conteetedrthis and '
Nave stated that he has werked conly for 194 davs from

15,11.,1985 to 29,1.1987. The amplicaﬁt'uas ¢isengagead

from service on ths ground that he was over-aged“fcr
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regular gppeintment, Accerding te them, there is no

age testrictien for racruitment of daily-wage employses,

4]

They have alsg stated that the applicant was not recruited

through the Employment Exchange.
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3, The mpplicant has contended that a2t the
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engagement on 10,6,1985, hs uas uiﬁhin the prascribed
zge limit,

4, | The.applicanﬁ has filed MP-439/92 in which he has:
nroducad some additional documents, accerding to uhich,Ahe
has worked for 342 days from 13,12,1985 to 29,1, 1987, Ur;
3,2,1988, the Engineer~in-Chisf, Army Qeadquarters, N auw
Delhi, informed the Chief Engiﬁaer, uesta;n Command, Chandi
Mandir & Others zbout the decisicn of the Minisﬁry of

Finance to conduct trade Tgst of daily-wage employess

znd tn recruit the qualified candidates, irrcspective of -

thz fact whether thay were in pessession of the rsquisite
\ :
certificate of I.7,1,/0.C.T., shte., The cuteoff date from

which consideration will step, was 1,4,10885, It uns

oL

further stated that "dgily-wzoe employs=es whe had complabs
180 days in each year beginning from 1,4,1285, might be

censidered .eligible fer induction as fraesh recruits against
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ragulsT vacancigs after passing the recuisite trade

and providad they ars within the prescribed age-limit and

Uers spensored through the Smployment Exchanns st Lhe timn
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of their initial appeintment on muster rell". (emphasis ad

A

conveningi

a

5, On 14,11.1987, the respendents iss a

~order, according to which, candidates who have I.T.I,
gualification andihave also rendered muster rell service;
in the Department, will net be subjected to the embarge

of 180 days serviGe with the department,

6, The applicant has submitted that he is a I.T.I.

trained Elsctrician, He has furnished a copy of his

)

I.T.I, cortificate as Annexure-3 te the M.P. filed by

him, He has contended that the respondents wers bound

to trade tesst him as he has worked on muster roll for i

maore than 180 days ahé t hat

he alse pessesses I.T.1,.

gqualification, He has also

§

submittad that at the time

af his initial

gngagement, he had heen sponsored through!

ﬁhe Empleyment E£x

change,

——

7. After hearing both the partises, we are of the

b

fre

“ppinion that the pespmndents should considsr the suitah

of the applicant

for appeintment as Motorpump Attendant

or in any other mmensurate with his qualifica
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tions on reguler basis and in accordance with the or

of tha convening order dated 14,11,1987 by calling Aim £

N

interview/test. In cass, he is found fit fer such appoi
o : |

. ~ . . s .
ment in regular pgst commensurate with his qualificatioh!

and experience, in sccerdance with the previsiens of ths
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said convening crder, he shall be nappointod in a
rogul=r post, The respondents shall cemply with the
sbove diresctlions as axpeditiaﬁsly 1s possible and
preforably vithin a pericd of four mon%hs from the
date of communicatisn cf this order, Thare will be

-

ng nrder as to costs,
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59 915
(B,N.Dhoundiyal)JnYl (P, K. Kartna)
Administrative Member Vice-Chairman{Judl,)




